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IN THE COURT OF THE ADDITIONAL SESSIONS JUDGE ::::::::::::::::: DHUBRI 
 
                                  Present :-Shri B. Roy, AJS 
                                          Date:-16-03-2021 

                               SESSIONS CASE NO. 246 OF 2018 

                                        (u/s. 420/376 IPC) 

 

                                        The State of Assam 

                                                  Vs. 

                                               Kazimuddin 

                                                       ......Accused person. 

 

    A P P E A R A N C E 

 

For the State               :-Shri Sudhaman Ch. Ray, learned Addl.P.P. 

For the Defence           :-Shri Kamal Hussain Ahmed/ S.S. Ahmed,learned Advocate. 

Date of framing charge : 22.11.2018 

Evidence recorded on   :-02.02.2019, 05.03.2019, 08.03.2021 

Argument heard on      :-08.03.2021 

Judgment delivered on :-16.03.2021. 

 

                                         J  U  D  G  M  E  N  T 

(1)  The case of the prosecution is that the informant “X” (name with held) 

lodged a complaint petition before the learned CJM, Dhubri on 13.08.14 against the 

accused person Md. Kazimuddin. The complainant alleged that on 28.03.13 the 

complainant got married and after 3/4 months of conjugal life they dissolved their 

marriage by Talaq. On 07.03.14 at around 8.00 p.m. the accused trespassed inside 

the house of the informant and committed rape upon her. Thereafter the accused 

promised to marry her and on promise of marriage made physical relation with the 

complainant many times. But subsequently he did not marry the complainant. In 

the meantime the complainant became pregnant. In that connection village 

meeting was held.      

(2)  The learned CJM, Dhubri forwarded the said complaint petition to the O/C of 

Fakirganj P.S. who received the same and registered Fakirganj P.S. Case No. 226/14 
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U/s. 448/376 of IPC. 

(3)  On completion of investigation charge-sheet was submitted against the 

accused Kazimuddin U/s. 420/376 of IPC. 

(4)  The learned CJM, Dhubri vide order dated 10.08.18 committed the case to 

the Court of Session. The case was transferred to this Court vide order dated 

05.09.18. Charges U/s. 417/376 IPC was framed and read over to the accused on 

22.11.18 to which he pleaded not guilty.   

(5)  In the course of trial prosecution side examined 5(Five) witnesses. The 

defence plea is of denial. The accused was examined U/s. 313 Cr.P.C. where he 

denied the allegations levelled against him and pleaded his innocence.   

(6) POINT FOR DETERMINATION:- 

        Whether the accused committed the offences as alleged in the FIR? 

(7)  DISCUSSION, DECISION AND REASONS THEREOF : 

  The PW-1 Jabbar Ali stated in his evidence that he does not know anything 

about the case. 

      PW2 is the informant/ victim of this case who stated in her evidence that she 

got married with the accused Kazimuddin and after marriage both of them lived 

together for a period of 6(six) months. During those 6(six) months period she was 

tortured by the first wife of the accused. As a result of their conjugal life she 

became pregnant and while her pregnancy was of 6(six) months old, she dissolved 

her marriage with the accused by way of Talaq. Thereafter a girl child was born. 

She alleged that the accused did not take care of the girl child and that is why she 

lodged the FIR against the accused. In cross-examination she admitted that after 

dissolving her marriage with Kazimuddin she got married with another man. 

     PW3 Dilbar Ali admitted that he does not know anything about the incident. The 

PW4 Anser Ali stated that the informant and the accused dissolved their marriage. 

PW5 Samela Banu also stated in the similar manner as PW4. 

      In his examination U/s. 313 Cr.P.C. the accused denied the allegations levelled 

against him. 

      From the evidence as discussed above it is clear that the  complainant/victim 

herself did not support the case. In the FIR she alleged that the accused committed 

rape upon her whereas while adducing evidence in the Court she stated that as the 
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accused did not take case of her new born girl child, she lodged this FIR against 

the accused. In her evidence she did not utter a single word in support of her 

allegation of rape as narrated in the FIR. In view of the above the accused is held 

not guilty. He is acquitted and set at liberty forthwith. The bail bond of the accused 

shall stand cancelled on expirty of 6(six) months from today. 

         Given under my hand and seal of this Court on this  16th day of  March, 2021. 

 

 

Dictated & corrected by me                                            Shri B. Roy, AJS 

                                            Addl. Sessions Judge, Dhubri 

Addl.Sessions Judge,Dhubri. 

 

 

 


